
I t0 I a 1 
377 Matters under VAISAKH 17, 1906 (SAKA) Matter under 3 7 8 

rule 3 77 rule 3 77 

kindly to d eclare thia University as a 
Central University before the Univer-
sity ~  its C nt nary nc'llt year. 

(ii) Need for providing job to the 
unemployed and . payment of 
un mployment a llowancc to per ons 
whom Government fail to give job 

in one year. 
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(Iii) N t>d for giving mor b nef Jt1 and 
facllltles to lbe freedom lighten. 

SHRl N. DENNlS (Naacrcoil) : 
Sir, the demand of the freedom fish.ten 
for exh:naion of benefits referred 
herein have to be redre1scd at the 
earliest. Houee-sites have to be 
allotted to deservin freedom fighters. 
The rules and regulations for providina 
employment and educational benefits 
for the children of freedom tighten 
have to be extended and tricUy 
implement d. "Thamara Pathram" 
have to b e awarded to all genuine 
freedom fighters without further delay. 
They have to be given due honour by 
extendins invitations to all States and 
Central Oovernmeot function•. Welfare 
centres in every Taluk have to be 
opened to protect and fe1uard the 
needy among them. Their pension 
amount has to be enhanc d to suif the 
present day living conditi ns. They 
have to be provided with { resent tion 
of nomiuuiion to tb St t and Central 
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1 gislatures an al o to the local 
bodies. To arouse nati n  l feelings 
and P< triot ism among the school 
children, the life sketches of deserving 
freedom fighters have to be included 
as lesson in ~  institutions. 
Free bus travel faciliti ~ at least in 
the respective district of the freedom 
fighters have to be provided. The 
proposed railway.free passes to be 
issued to th ~  should be permanent 
passes. Government may be pleased to 
pass early orders of redress l of these 
and other gri t!VP.nces of the fr edom 
fighters at the earliest. 

(Iv) Need to provide relief to people of 

Changt urng region of Ladakh to 
raise their cattle wealth which they 

Jost in 1982 snowfall. 

SHRI P. NAMGY AL (Ladakh) : 
Sir, with your permission. I would 
like to raise the following mattt:r 

under rule 377 :-

Time and again the dttention of 
the Government of India has been 
drawo to the ~  of relief 
to the sufferers of national calamities 
caused by heavy snowfoll that occured 
in 1982 in the Chansthang region of 
Ladakh. Over 8S,OOO heads of cattle, 
sheep and goat had perished and not a 
single paise was pa id although the 
margin money k ept at the dispo.;al of 
the State Gov rnmcnt by the Central 
Government is reported to have 

already been drawn and utilised. 

I, thcr fore, request the Govern-
ment of India to int .. rv ne in the 
ma'tter and relea  e the rdi .!f at the 
earliest enabling the Chang pa trib ~  to 
raise their caltle wealth with the help 
of relief money to sustain the livcli· 

hood. 

(v) L  k ly clo ure of certain un conomic 
Railway·Stations in Madurai Division 

of Southern Railway. 

SHRl D .S.A. SIV APRAKASAM 
(Tirunelveli) :** Sir, it is understood 

**The original peec:h wa$ 

delivered in Tamll. 

that some Stations m Madurai 
Division of South rn Railway are 
beina clost:d. The ~  is lack of 
rt-v nue from th,. e Stations. Our 

Rail ways are running 136 uneconomic 
lines at an annual loss of Rs. 130 
crores in public interest. Similarly, 
many essential commodities ore being 

trnnspocted bY Railways at subsidised 
freight rate. In thi background it is 
not proper to close down cert in 
Statinns. If the Stations at Mclak lloot 
and K ai ukuricbi located in backward 
areas am ordered to be closed, then 
I seek the r evocation of the order. 
These two Stations are on Tirunelveli-
Shen.cottah line from where students 
and Government servants come to 
Tirunelveli and Karukuricbi 1s a 

trnditional pot-making centre with 

many tiny units. Milk is transported 
from Mdnkothori t Tirunelv Ji. It is 
requeatc::d that these Stations should 
not be cl s ed. 

(vi) N ed to provide certnin facilities to 
Benga Ii refugee families settled in 
PJJibhit, U.P. 
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